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Thig arrangement has posed a lot of
difficulties and inconvenience to the
peonle of Manipur. The State Gov-
ernment has also requested for the
restoration of the  flighy which has
been discontinued, that is the direct
flight between Delhi and Manipur via
Guwahati. I also urge upon the Gov-
ernment to  look into  the matter
urgently ang issue instructions for the
vestoration of the direct flight between
Dethi and Imphal. It may not be out
0" place here to mention that since
1979 Manipur had been having a daily
Jdirect flight to  Delhj till 18.2.1990.
After the grounding of the A-320 air-
craft, the flight which hag been therc
for more than 11 years has been
cancelled. 1t is my humble submission
that the direct flight could be res-
tored Thank you,

Inadequate Central Assistance to the
state of Rajasthan
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Neeq to ban Smoking in Publie Places

SHR[ JOHN F. FERNANDES (Ges):
Thank you for calling me to make this
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Madam, there are expert medical
study reports published by internatio-
wal institutions that 30 per' cent of
Cancer jg caused by passive smoking,
.that is, inhaling tobacco smoke exhaled
by a smoker. The unwary people who
are mostly non-smokers, including
innocent children, are victims of this
passive smoking. Our Government
realising the seriousness of this ha-
zard have banned smoking in the
trains domestic airlines and medical
institutions to  begin with. Bui
majority of our people are ex-
posed to this menace of passive
smoking as smoking is permitted at
public  places like shopping areas,
restaurants, bus stands, railway termi-

nals and educational institutions.

"1 would, therefore appeal to  the
Government tp bring a legislation to
bap smoking at all the public places,
including Government offices. Madam,
it is said that charity beging at home
and we will do well by first banning
smoking in the Parliament House. 1
‘hope my colleagues will take this sug-
gestion seriously and support this
measure, Thank you,

THE DEPUTY CHAIRMAN: That is
‘the reason we do not allow it in the
Chamber.

SHR; M. A. BABY (Kerala).
Madam, I “would ~like to associate
myself. - :

SHRI MD. SALIM (West Bengal); I
also associate myself.

THE DEPUTY CHAIRMAN: The
whole House associateg itself. Now
we will  take the  Prasar Bharati
(Broadcasting Corporation of India)
Bill, 1990.

THE PRASAR BHARATI (BRCAD-
CASTING CORPORATION OF
INDIA) BILL, 1990

SHRI M. M, JACOB (Kerala):
Madam, I want to make 3 submission
on this. There are g large number of
speakers who want in participate in
the Prasar Bharati Bill and I under-
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stand in the Lok Sabha they have tak_
en more than two days for the debate
on the particular Bill, Considering the
mportance of the Bill 1 request that
the time may be extended beyond four
hours.

SHRI N. K. P. SALVE (Maharasa-
tra): Madam, I want to submit very
z'espectfully that when the matter was
reconsidered in the Business .Advisory
Commiitee, I made my party’s position
absolutely clear that iy view of the
importance of the measure which is
there in th's Bill and in view of the
long debate which had gone on in the
Lok Sabha, the time allotted for this
debate could not be less than eight
hours.

TIIFE. DEPUTY CHAIRMAN: [ havc
also suggested to the Government that
we shou'd 'have more time than Lok
Sabla has taken. Even if the Lok
€abhg hag not taken, we shoulg talk
aboul our House. We have this impor.
tant Bill ang many Members should
be enabled to speak.

THE LEADER OF THE HOUSE
{(SHRI M. 8. GURUPADASWAMY):
Madam, I understand the demand of
the Opposition in 1his regard ang !
just want to say that the Business
Advisory Commniittee has allotteq four
hours, but we may not go by that.
Therefore, my suggesion is that we can
sit tonger. (Interruptions)

THE DEPUTY CHAIRMAN: Let
him say what he wants to say. If you
do not like it, you can always object,
hut let him say what he wants to say.

SHRI M. 8. GURUPADASWAMY:
Let me make a suggestion to you. This
is an important Bill, T understand and
Members may feel that four hours arc
not enough. They must have more
hours. Therefore, my suggestion is we
will not have the lunch hour at 1l
and also we can sit longer after 6
v'clock and tomorrow my colleague
wil] reply in the morning, We have
no objection to sitting longer.

SHRI M. M. JACOB: Madam, we
put up a proposal for today and
tomorrow. They are not prepared to



